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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELH].
APPEAL No. 26 OF 2022

IN THE MATTER OF:-

Haryana State Pollution Control Board & Anr. . Appellants
Versus
M/s Radhe Radhey Mingrals Respondent

WRITTEN ARGUMENTS ON BEHALF _OF HARYANA

STATE POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH- -

1 That appellant Board has filed present Appeal against the
order dated 03.02.2022 (Pg 20-21) passed in Appeal
No.98/2021 by the Appeliate Authoriy, Haryana State
Pollution Control Board, Panchkula constituted under the
Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981,
whereby the Appellate Authority allowed the appeal and
set-aside the Closure order dated 01.12.2020 (Pg 22-24)

passed by the Haryana State Pollution Control Board.

2 That Closure order dated 01.12.2020 was passed by the
Board to ensure the compliance of Order(s) dated

18.07.2019, 02.09.2019 and 11.02.2020 passed by this







dated 16.11.2020 (Pg 28-29) in response to deficiencies
mentioned in Show Cause Notice.

Another notice dated 23.11.2020 (Pg 103 filed with
reply of Respondent Unit) was issued to unit intimating that
as per analysis report dated 30.10.2020 of ajr emission
samples, the parameters are found exceeding the
Prescribed limit which shows that unit had neither installed
adequate air pollution control measure norm working
satisfactorily. The Respondent Unit submitted reply (Pg 104
filed with reply of Respondent Unif to present Appeal) to
said Show Cause Notice admitting that at the time of
sampling, a bag filter was not proper working i.e., leakage
the bag filter, due to this, parameters are exceeding the
prescribed limit.

Thus, it was not justified to set-aside the Closure
Order by the Appellate Authority only on the ground that
Appellant Board herein should have re-inspected the unit.
The Appellate Authority, HSPCB should have given regard
to the orders passed by this Hon'ble Tribunal and pending

proceedings in OA No.599/2019.




4. The Respondent Unit has tried to mislead this Hon'ble
Tribunal by making misconceived submissions in its reply

dated 16.07.2022 in response to present Appeal,

air emissions.

It is wrongly stated in Para no. 9 of the reply that the
unit had planted adequate trees. These Submissions are
contrary to the Joint Committee Report reproduced in order
dated 11.02.2020 passed in OA No.599/2019.

It is wrongly stated in Para no. 11 of the reply that
unit had installed the best APCMs. Report dated
28.06.2022 fileg by Respondent Unit with its reply at Pg no.
89 itself specifically mentioned at serig| no. (8) that ajr
pollution contro| Measures do not exijst

| The Respondent Unit is trying to mislead this Hon’ble
Tribunal by relying upon an afﬁdavit dated 22.11.2016 filed
by the then Chairman of HSPCB in Writ Petition (Civil) No.
110/2006 regarding compliance status of the mineral
grinding units at Narnaul. It js submitted that as per

documents filed by the Unit with its reply, the unit Obtained




CTE (Pg 92) on 15.02.2018 ang CTO (Pg 96) on
15.04.2019. It shows that Unit in question came into
operation in 2019 only, thus, cannot seek benefit of the

compliance affidayit filed in 2016,

8. The Respondent Unjt is trying to Mislead about the policy
for re-inspection which was actua[ly in force at the time
when the Unit was found non-compliant. The relevant
Office Order/policy dated 25.02.2019 (Pg 44) ang
subsequent policy dated 10.12.2020 (Pg 45-48) does not
give any concession to the unit which hag structurally
inadequate pollution  contro| devices ang discharge

pollutant beyond prescribed limits.

In view of the Submissions made hereinabove, it is

APPELLANT
Dharuhera

Dated: 20.09.2022 THROUGH

Regional Officer, Mahendragarh Region at Dharuhera
HSPCB




Annenove - R/1 ((pLLy.)

Item No. 14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 599 /2019

Bishamber Singh Applicant(s)
Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 18.07.2019

CORAM; HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE S.P. WANGDI, . CIAL MEMEER
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE DR. NAGIN NANDA, EXPERT MEMBE

* For Applicant(s): Mr. Raj Kumar, Advocate
ORDER

 The grievance in this épplication relates to operation of stone
crushers without any siting criteria in Village Bayal, District
Mahendragarh, Haryana, adjacent to mineral grinding industry. The

‘stone crushers are adjacent to school, health center and Aravalli

“ plantation. Operation of stone crushers is causing air pollution and

illegal ground water extraction.

Let a joint Committee of Central Pollution Control Board
(CPCB), Haryana State Pollution Control Board (HSPCB) and the
District Magistrate, Mahendergarh look into the matter and furnish a
factual and action taken report within one month by e-mail at

ludicial-ngt@gov.in.  The HSPCB will be the nodal agency for

coordination and compliance.

©




A copy of this order be sent to CPCB, HSPCB and the District

Magistrate, Mahendergarh by e-mail for compliance.

The applicant may furnish a complete set of papers to CECB,

HSPCB and the District Magistrate, Mahendergarh and file an

affidavit of service within one week.

List for further consideration on 23.09.20109.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

Jul}g’,&ﬁ, 2019
Original Application No. 599/2019




Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

[.A. No. 500/2019
IN
Original Application No. 599 /2019

Bishamber Singh Applican_t(s)

Versus

State of Haryana & Ors,

Respondent(s)

of hearing: 02.09.2019

Corrected copy of the order may be sent to CPCB, HSPCB and

the District Magistrate, Mahendergarh by e-mail for compliance,

The report may now be given within one month from today by

e-mail at judicial—ngy_azgov.in.




List the main matter for consideration on 16. 10.2019 instead of

23.09.2019, as earlier scheduled,

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

Dr. Nagin Nanda, EM




Item No. 05 ' Court No, 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH]

Original Application No. 599/2019
(L.A. No. 82/2020 g1 4. No. 83/2020)

(With report dated 07.02.2020}

Bishamber Singh AppIicant{s}

Versus

State of Haryana & Ors, Respondent(s]

te of hearing: 1 1.02.202¢

For {priicant(s]:

For R.:(‘e"s;pondent( 5
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Bayal (Annexure.3).



NOCs granted by Sarpanches validated for authenticity and
validity.

- As per guidelines issued by HSPCB, which have qiso been
included as Specific conditions in, Consent to Operate granted
to mineral gring; g units, the industry s required to coyer
minimum 33% of the land on which industry established, by
planting qt least two ToWs of tall trees ]

. The waste/reﬁ;se/dust generated during the Process of

minera] grinding yqg Sound to pe dumped in back

yards of the units, open land at varioys Places in the

ads. (Annexure 4-7);

-coming out from D
to arrest the Sfugitive dust emissio
‘not been ins?,_ci’llé’d.i . 3

The du;s‘.t;go l lgpteq Jrom the bag fi It

Properly aqng disposed "off ind e
- emissions, -

- Ambient Ajr Quality monitoring stations were installed at
three locations by the joint committee (1. Ngar.M/s. Khushi
Mineral, Bayal, the areq where mineral grinding 'umts are
located, 2- Gout, High School, Bayal, 3- Sarparllchs Hoyse,
Bayal). The ambient air quality found to pe within prescribed




limits at Gout. High School, Bayal whereas it was found to be
exceeding the norms at other two locations. Details of the

locations and monitoring results are attached as Annexure-
8).

10.  As per guideline of HSPCB, the minimum area of land for
establishing a mineral grinding unit should be such that after
establishing plant and machinery and having supplied space
Jfor material stock and movement of vehicles, there is enough

space all around for planting at least two rows of plant along
the periphery,.

It was observed by the joint committee units have been
established in the limited area leaving hardly any
space for planting two rows of plant periphery as per
guidelines for plantation specified by HSPCB,

CONCLUSION AND RECOMMENDATIONS:

. As per guidelines of HSPCB for establishing mineral
grinding units, there is only one ing criteria for
distance of 100 meter from National Highway/ State
Highway. No other siting criteria w.r.t. distance from schools,
hospitals, national park protected area, abadi area, water
body and other public sensitive places etc have been
specified in the existing guidelines. It was observed that
some of the units arc even at 10 meter distance from
the village road. :

involves
j 5, transfer of

-aggregates to the grinding mill, grinding of the aggregates,
" classification using vibroscreen, . storage/packaging and
“dispatch. Therefore; stone crushing in an integral part
of mineral grinding process in those units which are
using stones as starting raw material. However stone
rushing is not required in the: (nits, “which use stone
aggregates as starting raw material. The grinding process
starts once the stones are converted to aggregates by the
stone crushers. =

The mineral grinding units located in the village Bayal have
installed jaw stone crushers with the capacity of 30-80 tons
per day. In other words, the mineral grinding industry
is not just a grinding industry but a combination of
stone crusher and stone grinding. However HSPCB, while
granting CTE/CTO considered these units as grinding units
only and not a stone crushing units. Therefore siting criteria

of stone crusher was not applied for granting Consent to
Establish.

Looking into the fact that the mineral grinding industry
tnvolves only dry process and the Oust control measures
applied in case of stone crushers such as water sprinkling




could not be applied to these units, to suppress dust
emissions. In view of this, framing stringent siting
criteria for mineral grinding units involving both stone
crushing and grinding activities becomes extremely
important in this case.

It is possible to operate these units with stone aggregates as
starting raw material, which are available in the same village
from mineral stone crushers installed after following proper
siting criteria. Alternately, mineral grinding units may be
asked to install a common stone crusher plant after following
siting criteria for generating required quantities of stone

aggregates for all such units in the area without damaging
the environment.

However, since these units have been established by
obtaining CTE from the State Pollution Control Board, non
consideration of siting criteria while granting CTE, may not be
treated as fault/ non compliance on the part of mineral
grinding industry. But, as a precautionary measure, it is
strongly recommended that thes neral grinding
units should be operated only on stone aggregates as
starting raw material and the stone crtl‘shmg units

installed in the mineral grinding industry should be
discontinued.

This may pls be noted that just next to the village
Bayal, is the boundary of the neighboring state of
Rajasthan and a number of mineral grinding units are
operational in Rajasthan. Proper Siting Criteria has
~ been formulated and implemented for the Mineral
- Grinding Industries by Rajasthan State Pollution
- Control Board (Copy attached as Annexure- 9) HSPCB

~may refer to these s:ting criterla implemented by
RSPCB

ITis recommended to get the NOC by Sarpanches for
establishing the mineral grinding industry in the village
- Bayal, validated for authenticity and validity from District
opment & Panchayat Officer, Mahendergarh at Narnaul.
Nodal Officer, HSPCB be issuing a letter in this regard to
DDPO, for providing the requisite information.

. HSPCB may take action against the units which were found
to be non complying w.r.t. conditions of Consent to Operate.

. The ambient air quality was found to be exceedmg the norms
at two locations. HSPCB may get the emissions of individual
mineral grinding units monitored for imposing environmental

compensation besides assessing the carrying capacity of the
area.




5. The HSPCB may also specify minimum area of land for
establishing a mineral grinding un

Space all round for plantation as

it so that there is enough

. The Cémmittee‘ may check the

stone crushing and grindin

optimum capacity.

Let a fresh action taken Te€port be furnished to this Tribunal by emai]

at judicial~ngt@gov.in before the next date.

List on 26.03.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JMm




Dr. Nagin Nanda, EM

Siddhanta Das, EM
February 11, 2020
Original Application No, 599/2019

2/2020 & 1A, No.83/2020}

(LLA. No.8
AK




